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Central Administrative Tribunal
Madras Bench

OA 310/01045/2018

Dated Monday the 6th day of August Two Thousand Eighteen

P R E S E N T

Hon'ble Shri. R.Ramanujam, Member(A)
&

Hon'ble Shri. P. Madhavan, Member (J)

C. Jemini
No. 1, Big Street
Thiruchitrambalam
Mayiladuthurai Taluk
Nagapattinam District.  .. Applicant

By Advocate M/s. R. S. Krishnaswamy

Vs.

1. The Union of India
    Represented by the Director General
    Government of India
    Archaeological Survey of India
    24, Tilak Marg, New Delhi.

2. The Superintending Archaeologist
    Archaeological Survey of India
    Thrissur Circle
    Puratatva Bhavan
    F.F. 19(a), K.S.H.B. Flats
    Pullazhy, Thrissur – 680 012.   .. Respondents 

By Advocate Mr. K. Rajendran
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ORAL ORDER 

Pronounced by Hon'ble Mr.R.Ramanujam, Member(A)

Heard.  The applicant has filed this OA seeking the following relief:-

“To call for the records of the first respondent relating to F. No.
14-52/2017-Admn-II,  dated  16.04.2018,  to  quash  the  same  and  to
issue consequential directions to the first respondent to appoint the
applicant  on  compassionate  ground  in  any  one  of  the  posts
considering the applicant eligibility within a limited time frame”

2. It is submitted that the applicant had made a representation against Annexure

A6  impugned  order  dt.  16.04.2018  wherein  his  claim  for  compassionate

appointment had been rejected stating that his application was belated.  Learned

counsel  for  the  applicant  submits  that  the  applicant  would  be  satisfied  if  the

respondents are directed to consider his representation and pass a speaking order

within a reasonable time frame.

3. Mr. K. Rajendran takes notice for the respondents.

4. Keeping  in  view  the  limited  relief  sought  and  without  going  into  the

substantive  merits  of  the  case,  we deem it  appropriate  to  direct  the competent

authority to consider Annexure A7 representation of the applicant dt. 06.06.2018

and pass a reasoned order in accordance with law within a period of two months

from the date of receipt of copy of this order.

5. OA is disposed of at the admission stage.

 (P. Madhavan)                     (R.Ramanujam)      
    Member (J)               06.08.2018                Member(A)  
AS 


